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Record of Proceedings

Learned counsel for the petitioner submitted that the present petition has
been filed for adjudication of claims arising from change in law and consequential
reliefs as per the provisions of the PPA dated 18.1.2014. Learned counsel submitted
that the petitioner has also filed the similar Petition No. 47/MP/2016 for adjudication
of disputes which is listed for hearing on 14.7.2016. Learned counsel requested the
Commission to list the present petition after deciding the issue as to whether the
generating station of the petitioner fulfils the requirement of ‘composite scheme’ in
Petition No. 47/MP/2016. Request was allowed by the Commission.

2. The Commission directed to list the petition for hearing on admission after
deciding the issue of jurisdiction of the Commission in Petition No. 47/MP/2016.

By order of the Commission

SD/-
(T. Rout)
Chief (Law)
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